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MINISTRY OF COMMERCE AND INDUSTRY
(Department of Commerce)
NOTIFICATION
New Delhi, the 28th October, 2009

$.0. 2714(E).—In exercise of the powers conferred

~ by Section 17 ofthe Export (Quality Control and Inspection)
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Act, 1963(22 of 1963), the Central Government hereby makes
the following rules further to amend the Export of Fresh,
Frozen, and Processed Fish and Fishery Products (Quality
Control, Inspection and Monitoring) Rules, 1993 :—

1. (1) These rules may be called the Export of Freshs
Frozen and Processed Fish and Fishery Products (Quality
Control, Inspection and Monitoring) Amendment
Rules, 2009. :

(2) They shall come in force on the date of their -

publication in the Official Gazette.

2. In the Export of Fresh, Frozen and Processed Fish
. and Fishery Products (Quality Control Inspection and
Monitoring) Rules, 1995, ( hereinafter referred to as the
principal rules } in rule 6 after sub-rule 6.2 the following
sub-rule shall be inserted, namely: —

“6.3 . The establishments shall procure aquaculture
products only from farms registered with Coastal Aqua-
culture Authority of India (CAAI) [ Designated Authori-
ties and monitored under the surveillance of Competent
Authority:”

3. In the said principal rules, in Annexure - V11, after
sub-clause 1.2, the following clause shall be inserted
namety:— : ‘ |

“2. The packages of Fresh, Processed, Frozen or
chilled and packed Aquacultured Fish and Fishery
products shall bear the registration number allotted by
Coastal Aquaculture Authority of India/Designated Au-
thorities to the farm from which the aquaculture products
are procured.” ' ' '

{F. No. 2/19/2009-E1 & EP]
BHARATHI. S. SIHAG, Jt. Secy.

Note :—The principal rules were published in the Gazette
of India, Extraordinary vide notification Number
S. 0. 730 (E) dated 21st August, 1995 and
subsequently amended vide notification number
S. 0. 415(E) dated 11th April 2602, S. C. 1029 (E)
dated 24th Septemher, 2002, S.0. 1034 (E)
dated 9th Septemher, 2003, S.0. 717 dated
25th February, 2005, S.0. 612 dated-15th February,
2007, 5.0. 1519 ( E) dated 16th June, 2008.
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